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A number of steps have been sug-
gested by honourable Members. I
agree with Shri Baandari that the
solutions we propose should be free
from gimmickry and should result in
genuine and permanent growth. In
accordance with the Janata Party’s
Manifesto they will have to be orient-
ed towardg agriculture and the coun-
tryside where the bulk of the people
live. Our goal would be to have
decentralised and agro-based develop-
ment which alone can solve the pro-
blem of unemployment and poverty
in the country, I would not be honest
with you, however, if I were to mini-
mise the complexity of these pro-
blems ag well ag the difficulties in
achieving their solutions. I would,
however, assure the House of my and
my party’s determination to do all
that we can, honestly ang efficiently,
to solve these problems. I am also
aware that these cannot be solved
without the co-operation ang under-
standing of the House as well as the
people of thig country. The over-
whelming trust which has been re-
posed in us by the people of the coun.
try makes me feel confident that they
will lend us the same kind of sup-
port in any programme of action we
draw up for tackling these grave
problems.

The question of curbing smuggling
and punishing economic offenderg has
also been raised. We share the con-
cern that smuggling and other econ-
omic offences shoulg be firmly curbed.
I can assure the House that economic
offenders will not be given any quar-
ter, But we do not believe that it is
necessary to have an emergency to
bring them to book. It is our sincere
belief that it ig possible to realise the
fruits of growth without sacrificing
fundamental rights, human liberty
and the rule of law. We intend to
control  this anti-social menace
through an effective use of the laws
of the land and by strengthening the
ordinary  processes of law. As
everyone knows, smuggling had as-
sumed such great proportions largely
due to laxity of the administration of
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the former Government. It was really
a lack of will and not a lack of ins-
truments which inhibited them from
taking firm action, -

I will also assure the House that
questions relating to CDS, bonus.
etc., which were raised by honour-
able Members will also be examined
thoroughly before the presentation of
Budget Estimates for 1977-78 in May,
1977,
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“Samachar adds: Amid wide-
spread agitations in Pakistan for
repolling, the defeat of the Con-
gress Party in India woulq appear
o have come as a morale hooster



65 Budget (Tnmil

to the Opposition, according to
the BBC.

Pointing to the Indian election
results, the Rawalpindi Urdu daily
Nawg-i-Wagt asks Pakistanis to
‘learn’ democracy from India. In a
four-line stanza titleq ‘She (Mrs.
Gandhi) has won even in Ther
defeat’, it sayg that it is the way
people who understand the good
of their country fight elections.
‘Have you, Pakistanis, learnt any
lesson from it?’”
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¥ G grere 1 0% @ T agr o A
gr off snd arfrd sfawr et sraTdAY &
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A=y ¥ fF o9 o =i gafaga &9,
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SHRI G. LAKSHMANAN (Tamil
Nadu): The tradition of this House
is that once you go to the opposition,
you will continue to be there for
thirty years.

st AT qTEAT ey 0 ag Al
ZAITT Tah 3 | HTTH ATHA AT 8T
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qEl v Tet Fear fowd o frafiene,
7 agr 933® 78 W FuwEE!
Ty Y ST vErar)  IMH U myIEH!
HR FTA AT A3 A WA
AITT AR ag @ AT TR, gL,
AW AT 60 FWUT wHar ¥ AW faT F
YT 542 WRMAAT FT T F A
fear & wifeaiiie & o= T EA H
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¥g W@g & mw e g i
R Wl WY FlaAT Ied) w4
qE aE ) gwaE ARdR 5w
¥fade wedt ¥ SodT IN AR AW ASET
g1 WX AW Ffgde @Ay
dr 29 FY ST FT AT w1 faems
forteT & @M1 TR fogE g
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[ et aTHe e

g T FIHAA | WGET IW F HA
FATE | Uar ga qafag & Fmg
W AWET FKATAE A4 HLG | F
waAr wgwl F-Afale FET 0 gw
AN,  FOH! G FGEW AT | FAH
fredT aw@ & dag @ a@adr g
AT T HIaH AT @A A F
AT g fF g7 AW FT oAmw a1y
W WATY  Sgiaw Aifq F1 gare
2,8 9z warg fF Affar s g
I § WAWI g1 GHA B | A(EA
& gar agar g [ 59 @ F9 § wawr
feasts «fy F&a, =OR IEfEd
FEAT | AT F=BT FTH FG 1 ATH
FEAN Z 1 T@ aT AR Wl F
g #§ wAAr WO @Erd AT g
AT AT Fa1 § 6w qw A o
T |

st ghasy o gawell (TAwT) @
A, #A@t 7L WgT § AEend
afvss aar @ sav fqa= |zT 7 aFd
R § gTat maar faa Adr#g
aFdr auifs § 3IT@ I H gy o1
g1 A% wWow FOAY 98 AW A
AT |

AN HON. MEMBER: Why don’t

you speak in English?

SHRIMATI SUMITRA G. XUL-
KARNI: I will speak in English a
little later. First 1 want to reply to
'my esteemed friend who has just
now spoken and it should be in his
own language.

A, AT a A g fE IwA
7z Fg1 & Fam@E @R F1 FEA

e gu o g fawgue | & mwsdr

g & s feaxn #raa 1 g8 d@
grar gu ey wor &7 3§ a0
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At fAERgra 8 3awT § agd WE}
FIATE | T ST T@ AT AT AR
T @Y FHIE & AR eF T19g
¥ frow feil ww 3w § @ gud
I d9aT F o7 wF fqug f@r g
IqF Y IAFRT GEHILE, TS oAU
§ IAFI agd g ugAE RdTE AR
SAFT dfwas FAT g F FEH
welt @ qF R AR ;Y AW R
§ WY HeT g g gafag R
F AXH IART AT IS WA
g1 o S wmd SmA € &
fra st #r ofdeafaar & o
THRIC A fexzar @l &0 SAST
urfEie g &@1g g, 98 AR fan
UF Fzd st A9 g | gHTL _W FY
Faara aF o faarg #ix gw s«
froig & warfas wo7 Ry 9T =99
%, Jgr gk fa0 qay I 9 |
SEACEE CE I (A I GOV -G
faq gn 9% wwrr &1 g 9%
feazar wix wfeawar a1 @a@ g, &
aaedl § fR g% efagw #1 ww A
nfas TRt St SMAE ) wE I®
weT § AR H wgAr  =rEdr g

First of all, I woulqd like to submit,
Sir, that he is g very senior leader
and I am g far too junior Member of
this House and 1 cannot afford like
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him to gpeak on a point which is not
directly concerned with the Tamil
Nadu Budget. I have to speak tg the
point.  Otherwise, the hon. Finance
Minis'er as well gg you will come
lowr. upon me gaying that I am irre-
avant. However, I wany to say a few
.hings about Tamil Nadu,

Sir, I am not speaking exactly on
the Budget ag it hag been placed on
the Table of this House by the hon.
Finance Mirister because even in his
own words he hag accepted that this
is an exercise in accountg gnd figures.

Sir, this is a Budget which has been
preparad on the assumptions made by
the earlier Governmert and natural-
ly 1 do not want to gtick to0 those
figures because this is gafter all g
temporary measure and that js why
1 am not going intp the figures or
items listeq in these Budget propo-
sals. I want to speak only about the
prosperity and development of Tamil
Nadu in general,

Sir, you are not aware—since you
have taken the Chair in this House
only yesterday—that every year and
whenever it has been possible 1 have
taken the opportunity of paying my
tributes to and demonsirating my
affection for the people of Tamil
Nadu. Sir, [ have always considered
Tamil Nadu to be 3 land of very gra-
cious and highly devou! religious and
cultural people ang it ig my privilege
that you permit me to gpeak on their
behalf in this House,

Sir, last year also I had spoken on
this issue and ag some of my friends
in this House would recall they will
remember that I had pointed out that
there are parts of Tamil Nadu which
suffer from acute drought conditions.
About 12 monthg are over since I last
spoke on the Tamil Nadu Budget in
February last when I pointed out

that there are areas like
3pm. Ramnad District where there
is acute drought condition
prevailing and even today it is there,
Sir, these are the perpetual drought
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areas and this is what we have to
take care of as we are having the
President’s rule there,

Similarly, Sir, I am sure, the hon.
Members of this House would reme-
mber he last summer experienced 1n
Madras, There was not drop of drink-
ing water availble in the city of Ma-
dras. It was available for Rs. 15/—
a barrel and that too, it was to last
for 3 days or even 4 days. This acute
shortage of drinking water is expe-
rienced in these parts and it is my
earnest, request through you,
Sir, to the hon. Finance Min-
ister that this Government should
take up, on top priority basis,
the problem of water supply in
Tamil Nadu. For this, I have a suges-
tion to make, Sub-soil water survey
should be undertaken. I understand
that this has not been taken up in a
serious way. It does not matter what
happened yeslerday. At least now, we
should see to it that we take steps to
undertake sub-soil water survey and
sink deep tubewells so as to get
water for the parched 1lands in
Tamil Nadu, particularly the southern
parts of Tamil Nadu, 8Sir, we also
know that the Krishna river water
was promised to these parts. Sir,, the
Krishna agreement was there where-
by 5 TCM water was to be given to
Maharashtra; 5 TCM to Karnataka
ond 5 TCM to Tamil Nadu. But so far,
this agreement has not been imple-
mented. I do no know whether this
agreement was written with ink or
with the water of the Krishna river.
It is my request that it is time that
we  implement this agreement so
that water starts flowing in these
areas. People of this area are highly
industrious and sincere in their effor-
ts and if they can be given sufficient
water, they will turn tthis area into
another rice howl This is my request,
therefore, that without any further
delay, we should take up this water
problem and tackle it properly,

The second point that occurs to me,
Sir, ig the acute shortage in power
supply in Madras and in whole of
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Tamil Nadu, Even today, for the in-
formation of this House,, I may sub-
mit that there is power cut in that
area. If there is power cut, all of us
know that there cannot be any in-
dustrial development, and without in-
dustrial development certainly no
prosperity can be brought about. So,
power supply has to be there.

-

Another thing that we have to take
care of, Sir, is, in Kalpakkam; ato-
mic power station has been sanction-
ed and work has been going on since
1968 Sir, ten years are over and we
keep on languishing over these kinds
of public welfare projects whickh are
there for the economic development
of the area. With every passing year,
the cost of construction is going up
and the expenditure already incurred
becomes infructuous, The interest on
the amounts spent is also a waste.
We can ill-afford this kind of luxury of
waste by delaying our development
projects where the very hard ern-
ed money of this country is invested.
Therefore, 1 request the Government
that such projects which are already
sanctioned-—not only sanctlioned but
are under progress—should be expe-
dited without further loss of time.
Sir, this project is not going to be
quite sufficient for the requirements
of Tamil Nadu, It is essential that
we should also have a thermal power
project. Tamil Nadu is very fortunate
in having Neyveli lignite, In the
whole world, this area is considered
to be one of the richest in lignite de-
posits. We have been exploiting these
deposits but not so fully. Time has
come, Sir, that the Neyveli lignite
project should be taken up and
should be efficiently administered so
that these deposits could be brought
for the benefit of the people of Tamil
Nadu If thig ig done, the whole state
would be dottegq with super thermal
projects which will meet the power
requirements of the whole State. This
would bring about economic resur-
gence and prosperity not only in Ta-
mil Nadu, but from Tamil Nadu it
would flow upwards to the North
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also. This is another important as-
pect which I would like t0 emphasise.

Sir, there is another important pro-
ject which has been laguishing. All
of us are aware that in the year 1971,
it was decided to set up a steel plant
in Salem. Today, after six years,
work has started. Money has been
sanctioned, The feasibility report has
been approved. Every conceivable
formality by the Government has
been attended to. Yet, the work ;s so
slow that it appears as if the work
is being postponed under one or the
other excuse. I would reguest the hon.
Finance Minister to take up the mat-
ter with the Minister of Steel and
Mines. He should also use his good
offices with the Government to see
that the work on the Salem steel
plant is no longer postponed under
any excuse, The Salem steel plant is
necessary not only for Tamil Nadu,
but it is also essential for the country
as a whole. This country requires a
lot of steel. Now, we are producing
only eight million tonnes of steel per
vear as against the requirements of
100 million tonnes. We are one of the
countries which has got the lowest
consumption per capita of steel. In
other countries, it is as much as
114 kg of steel per person. In India,
it is not even 4 or 5 kg. If we want
to bring about industrialisation in
this country, steel ig an essential
item and if steel is the life-line for
the country’s development, the Salem
steel plant is one of the important
steps in the ladder of progress,

It is time that we stop these kind of
infructuous activities. We start with
much fanfare all kinds of projects in
varioug parts of the country. We
go and lay the foundation-stones. We
have opening ceremonies and we have
functions to celebrate such occasions,
Yet when it comes to implementing it,
when it comes to taking' advantage of
it, when it comes to developing ii, we
are not as active as we were in the
beginning. We have the same set of
people. Therefore. I woulg like to
emphasise that whatever we promise,
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whatever we start, we should have
the courage and the patience to
see through it also. When work on the
Salem Steel Plant has been started—
it is not ag if it has not been started—
it should also be completeg expedi-
tiously and without any further de-
lay. These are all projects of econo-
mic importance. Why do T say this?
For me, the people of Tamil Nadu are
not only objects of affection and re-
gard, but they are much more. 1 con-
sider them as the repository of the
culture of this country. It has been
suggested that the pattern of voting
in the Southern States during the
General Elections is a pointer to the
fact that the Opposition has the sup-
port of the people of this area, I
would like to submit that we should
not give such interpretations at this
hour. The verdict of the peovlse is
final. In all humility, with all modesty
and with deep reverence and affec-
tion to the people of India, we accept
their verdict. If the Southern States
have not voted in our favour to the
extent we anticipated, it will be our
duty to see that we earn their res-
pect and their goodwill by working
more efficiently and with renewed n-
tensity. Just as the Opposition hag act
cepted the verdict of the people, we
have also accepted the verdict of thc
people. We have the fullest faith in
the democratic traditions of this coun-
try. It is my very humble submission
to this House that we should not
adopt thig attitude of confrontation.
There should not be even a remoie
suggestion that there is any confron-
tation between the North and the
South. The South is an integral part
of this country without whom we can-
not progress. The people of the South
have contributed to our cultural he-
ritage, our philosophy, our literature,
our art, drama, science and so on.
Therefore, it is my suggestion that we
should eschew this attitude. If we
do thig we would not only give cou-
rage to the people, but we would alsc
bring about a sense of dedication
among the people of this country for
whom we are here to serve.
This is not the time for alienating
anybody. These are very difficult
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times. This is the time when we have
to rise to the dignity that is demand-
ed from us, This is the finest oppor-
tunity to woo the people of the South
and to ameliorate the distressing
situation in which they have been
living in the past so many months and
years. This ig not the time for confron-
tation. This is the time for rebuilding
and I am sure we will apply our
minds to thig task.

One last worg about the President’s
rule. Last year, in January 1976, Pre-
sident’s rule was imposed on Tamil
Nadu. Since then, the way MISA has
been applied, I understand, it has been
applied with such rigour that even
the Members of Parliament ov Mem-
bers of the Legislative Assembly ot
Tamil Nadu have not been spared. A
number of incidents have come to our
notice where drastic atrocities have
been committed. I woulg only like
to submit about one gentleman al-
though I had never had the pleasure
of meeting him. His name is Chitti
Babu. He wag twice Member of Lok
Sabha. As I understand it, it is sus
pected that he was malireateq and
the physical rigours on him were such
that it brought untimely death to him
while he was in prison. Sir, I do not
want to bring back any of those
things because bitterness has no
meaning. With  bitterness we can
neither build nor progress. So, it is
not the bitternegs that I want to em-
phasize because it cannot bring back
Chitti Babu. I only want t empha-
size that we, the Memberg of this
House are just as his family members
and we should only enquire into the
cause of his death so that never again
such a situation arises, He was one
of those who have devoted their lives
to the service of the people, who
have served the veople with devotion.
We should expose the situation in
which he was put to physical rigours
and ultimately he died. This is my
Jast word, With great entreaty and
with great modesty I must submit that
I am not accustomed to changing
Views or exerting anything in a very
extreme expression. It has been my
attitude in life that we have to live
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with all in co-operation and that is
why I submit to the Government
through you, as well as to the hon.
Finance Minister, that thig is the time
when the people of Tamil Nadu
should be reassured they shou'd be
given an opportunity to feel that
every demang of theirs, every require-
ment of theirs, every aspiration of
theirs would be fulfilled by this Gov-
ernment. They should feel that their
future and their progress are in good
trust and in healthy hands and in the
very affectionate, considerate hands
of this Government who will make
every endeavour that is available,
for their betterment.

This is all that I have to submit.

SHRI LAKSHMANA MAHAPATRO
(Orissa): Mr. Deputy Chairman, Sir,
the President’s rule was proclaimed
in the State of Tamil Nadu on 31st
January, 1976. More than a year has
passed. A brochure has been circu-
lated but unfortunately it has very
little to say about the performance
during the period the State was un-
der the President’s rule. It may be
good enough to have published such a
brochure but it does not augur well
for us to continue the President’s rule
and to deprive the State of a popular
Government. Already 14 months have
passed. So, at the outset, I demand
that immediate elections be ordered
by the new Government instailed in
this country. The new Government
has made a similar announcement in
relation to Jammu and Kashmir, that
they will have elections within a
period of three months. Here is ano-
ther case for them. They should come
forward and in the shortest period
they should give to the people of that
State a popular Government,

Very recently we haq the Lok
Sabha polls, during those polls one
thing was found. Many of the electoral
rolls, which were used for the elections,
did not contain the names of persons
who had been residents of a particular
place for decades and some of the pol-
ling stations had electoral rolls in
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which the names had been scored
through with red ink. The ysual
practice is to have the names scored
through by, what is called, corrigenda
or addenda. But that was not the
thing that was there. When we sought
for the reasons. we were given to un-
derstand-—I don’t know if my other
friends here will agree—that the enu-
meration had been done by pro-DME
teachers and other persons and they
had done this mischief. So in ordel
to have a free and fair poli, you should
have a revision of the electoral rolls
very early and thereafter you go to
the polls, And the polls shouldq be
held ag early as possible. That is the
first thing.

The President’s rule  brought
about the fall of DMK Gov-
ernment which ihad already earn-
ed a bad name for its mal-administra-
tion. No doubt, thereafter high hopes
had been raised in the minds of peo-
ple and they expected many things
to come in. But, unfortunately, a year
hag passed and the condition of the
people in general hag not improved
They were faced with very serious
calamities thereafter. Floods and
cycloneg lashed the State. The month
of November was very bad {or the
State. Madras and its surrounding
areas were flooded with water. Thou-
sands of houses were washed away
and 'mMmany people were rendered
homeless. Added to that came the
chronic drought in about two-thirds
of the State. Soaring prices of essential
commodities also playeg their part in
worsening their lot. Like many other
States in our country, the State ot
Tamil Nadu, as the NSS report shows,
has about 24 million of people out of
40 million people below the poverty
line. But nothing appears to have
been done to better their condition.

After the DMK Government fell, the
Sarkaria Commission was appointed.
They have given their findings. But
I don’t see any thing being done to
follow up what has been said in the
findingg of the Sarkaria Commission.
I don't know what this Government
will do because of the recent new
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alignment of parties. I have my appre-
hensions, but my demand would be to
have criminal action taken on the basis
of the findings of that Commission
without delay; otherwise the people
in that part of the land will take the
appointment of such 3 commission and
its report as a farce,

A redeeming feature of the recent
poll to the Lok Sabha is that the pro-
gressive alliance was abole to bag 35
out of the 39 seats. Durig the pre-poll
and post-poll days, there have been
many acts of violence committed,
including assaults, burning of houses of
political persons and Harijans and
agricultural labourers at Tanjavur
and many other places. I think such
acts of atrocities should not go un-
punished.

As 1 was saying floodg and cyclones
lashed the State. This warranted
efforts for relief on war footing, But
very little hag beepn done. The very
paltry sum whidh came as gratuitous
relief and for house-building has been
of no use to the people who lost their
houses. Districts like Ramanad, Salem,
Dharampuri, Tiruchi and Coimbatore
are among the severely drought-affect-
ed districts. They have suffered a
number of times. Demands have been
made to have drought relief measures
in such a way that works are created
which have a lasting effect. But
nothing is being done. The Cauveri
water dispute has been hanging on
for years. That could have been solv-
ed. This year especially the drought
came in these districts because of a
fall in the supply of water in the
Cauveri. That was very muca respon-
gible for the agriculture which was
badly affected.

Agriculture and textiles along with
handlooms are the very basis of the
economy of Tamil Nadu, as yoy know.
The farmer as also the consumer have
been placed at the mercy of the private
who'esale traders who have been given
the job of procurement and distribu-
tion. The prices of essential commo-
dities including foodgrains, therefore,
shoot up.
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Sir, you must have heard in this
House,, when you were a Minister,
about the sugercane growers, so many
times. We have been saying that this
was the very State where all orders
of the Government have been flouted
with impunity, the very State where
the cane grower has been getting the
lowest price in the whole country.
Al] the same, the cane grower hag to
go in for cane-growing because he
hag np other option and he is the worsg
hit because he is not being given his
price. Not only are the cane growers
not being given a fair price but all
their money amounting to crores wof
rupeeg over the yearg is held back.
Could not this Government do any-
thing to give them back their money?
These poor agriculturists have suffer-
ed so much at the hands of the sugar
mil}] owners who dare to do them the
greatest harm not only at the time of
purchasing but also by not paying
them their dues immediately after they
purchase sugarcane from them.

The cotton growers, similarly, are
at the mercy of the textile mill owners,
They have almost declared a war
against the economy of the State.
managements and owners of factories
are, by their actions, continuously
eroding the economy of the State.
The living conditions of the working
people have been badly mauled by the
CDS and the bonug law which, accor-
ding to our Finance Minister, Railway
Minister and others, are going to be
reviewed. But the Government is
standing impassively there in the
State of Tamil Nadu. The State
sector undertakings are no exception
in victimising workers by resorting
to varied tactics like retrenchment,
lay-off, lock-out, voluntary retirement
and all those nefarious tactics that the
private managementg take recourse to,

Now the workers are valiantly
fighting the mill owners and I would
demand of the Government that they
should come to the aid of the workers
and immediately open and take gver
some of the textile mills which were
recently closed and which I am going
to name. Some have been opened
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already. Some have already ween
given money to open . the Buckingham
and Carnatie Mills including. 1 give
the names of these mills which should
be immediately opened because they
have been closed and thousands of
workers have been rendered jobless.
They are: Lotus, Ravindra, Gobald,
Padma and Madhu. Not only should
thr 1 open them but alsg they should
taue stern measures against these millg
because they are not content with 35
per eent increase in the price rise that
wag given by the previous Government
on controlled cloth and the enormous
reduction in excise duties. They
are still coming oqut with greater de-
mands for further concessions like
moratorium on the accumulateg ar-
rearg of electricity dues, abolition of
sales tax, supply of cotton at subsidis-
ed priceg ang relaxation of bank loan
facilities. These are the other conces-
sions that they demand. I should
say that this Government, instead of
yielding to their pressure, would be
wise to bid goodbye to the policy of
taking over of gick mills as though
this Government is a hospital for them.
Because of their pwn mismanagement
they were calling themselves sick and
this hospital wags accommodating them
as good patients. They should bid
goodbye to them and they should be
taken over because take-over will not
only ensure full capacity production
but also fuller employment to the
workerg and remunerative prices to
the cotton growers. It will also pro-
vide yarn for the weavers at fair
prices and make controlled cloth
available to the consumer at a cheaper
rate,

And, therefore, I will make a de-
mand in the following way for imme-
diate redressal of the grievances of
the people there who are in very
great distress. As I told you earlier,
the State should have immediate elec-
tions to the Assembly. Now the poor
agriculturists are faced with very
great harassment because of the in-
creased electricity deposits that they
were required to make during the last
few dayg. That has to be reduced.
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Then the public distribution system
has to be extended to all the places
for supply of essential commodities
like foodgrains, edible oils, sugar,
cloth and medicineg at reasonable
prices. The wholesale trade in food-
grains, edible oils and other essential
commodities should not be given to
the private wholesale dealers who
have always been on the track of
speculative business; it shoulg- be
taken over by the State.

Then take effective steps through
the concerned Corporations to ensure
remunerative prices to peasants,
with the districts of Salem and Thanja-
vur, as far as my knowledge goes,
the food grain producers have not been
given the opportunity of selling their
paddy because the wholesale traders
who went there said that they were
not 1 .2pared to purchase—and they
were the persons who were given the
authority of procurement. So rice
procurement has become an impossi-
bility there. And you find the prices
are rising and for the consumers food-
grains have become a luxury. Now
take effective steps, therefore, through
the consumer co-operatives to ensure
remunerative priceg to the peasants
for their produce. Ensure adequate
bonus to the workers and take effec-
tive steps to prevent lay-offs, look-
outs and retrenchment. Nationalise
the textile, sugar and other mills.
(Time bell rings.) 1 am coming to a
close.

Drougit has to be fought on a war
footing. Non-availability of drinking
water has glready been felt. In fact,
the position was so bad during the
last year, as pointed out by
Mrs. Kulkarni just a little while ago,
that it cannot 'miss our attention.
Minor irrigation projects are to be
taken up immediately. Renovation of
silted-up irrigation projects has to be
done. Money has to be found for
this. There cannot be the plea that
there is no money,

Popular committees should be set
up to look after the proper utilisa-
tion of drought relief measures
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because as it ig the money goes to the
contractors who make profit out of it
while the poor man in the area does
not get the semblance of relief.
Cauvery water dispute should no
longer be kept hanging.

Land reformg should be faithfully
implementeg and the landless and the
homeless should be provided with
land and houses.

There should be no further delay
in grant of pattas by the settlement
authorities. Rzcords of rights should
e prepared and pattas should be
given to the concerned people because
they have to produce those pattas
when they want to hypothecate their
land and get some loans. So the
grant o® pattas should be expedited.

Then the Electricity Department
should be set on right rails, 1 may
tell you that in the State hig land-
lords and industrialists are the
biggest thieves of electricity with the
ccnnivance of the Electricity Depart-
ment resulting in leakage of revenues
due to the State. Therefore, this De-
pariment should be set on right rails.
Otherwise the Government will lose
much revenue.

Though rural indebtedness has Leen
given relief to some extent, no alter-
native apparatus has been created to
give loans to the people. There is
so much talk of opening of branches
of banks in the interior I have gone
through the Canara Bank’s report and
some other banks’ reports and seen
that, as far as the State of Tamil
Nadu is concerned, very few people
have been given a little money. The
whole thing appears to be a hoax,
There is one thing which has dis-
tressed me today when I read in the
newspapers that the banks have been
given lwo orders. One order is {0 link
up. I mean the Calcutta banks; it
raust be with other banks also. The
newspapers gave the news about
Calcutta and I think it applieg to
other places also, There were {wo
orders. The first one is to link the
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rupee no longer with the sterling but
with the dollar. And the second is
that they should not give any loans
further to non-propertied persons. If
that be true, I do not know where
these non-propertied people will go.
They have no course other than to
face stark starvation death. That is
my question to the Government if
you are interested in forming co-
operatives and then giving them 1voans
through the co-operatives, it is a
different matter. Otherwise they do
not have any other option but to die
in the streets, if you make this order
after taking over charge of the Gov-
ernment,

The last thing that I want to say
is, there is irratiomal implementation
of the urban ceiling law. I call it
irrational because in the State of
Tamil Nadu even areas 18 miiles
away from Coimbatore or Madurai
heve been included in the aggloma-
ration scheme, as they call it, as
being urban lands, So an agricul-
turist owning two acres of Jand is also
asked to retain only 37 cents of land
and part with the rest. This is too
bad and it is, therefore, irrational
This has to be looked into and the
Government has to cry a halt in this
particular matter as it is doing very
great harm not only to the agricul-
turists but also to the people of the
State in general. Therefore, my sub-
mission is, one year has passed. Let
us not proclaim any hravado in con-
tinuing the President’s rule. Let us
fight shy of it and have elections
as early as possible. Let these correct
electoral rolls be prepared before the
elections are conducted and let the
condition of the people be bettered
by taking these measures which 1
have suggested,

SHRI V. V. SWAMINATHAN
(Tamil Nadu): Mr. Deputy Chair-
man, Sir, this is a budget for Afve
months, that is, till August. [n the
other House, the Finance Minister
assured the Members that the Gov-
ernment would hold the elections in
the month of June in Tamil Nadu.
So this is an interim budget. Even
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though it 1s an interim budget, I want
to bring to the notice of the Finance
Minister the lack of purchasing
power of the poor people and the
middle class people in Tamil Nadu,
As the previous speaker pointed out,
in order to abolish rural indebted-
ness, they have completely killed the
money-lending business and pawn-
broker shops. Even Dbefore inde-
pendence ang after independence.
in Tamil Nadu there were three
or more Acts controlling or dis-
ciplining money-lending and also the
pawn-broker shops. So with a view
to abolishing rural indebtedness, it is
not correct to completely kill these
institutions, wunless ang until the
Government can provide alternative
money-lending institutions. Even 1ill
recently only two rural banks have
been opened in the whole of Tamil
Nadu. They are not sufficient, even
according to the Reserve Bank Re-
port, even according to othe nationa-
lised banks' assessment, they cannot
open as many rural banks as there
were other money-lending institu-
tions or pawn-broker shops. There are
evils in them; T do not deny. But
there are certain good features which
are easily appreciated by the poor
people, Poor people cannot go and
knock at the door of the bank at
9 p.m. The bank will not accept
stainless steel vessels, clothes or
things like that. Even a small ring
they will not accept. So there are
practical difficulties. The @Govern-
ment must realise it. Without realis-
ing the practical difficulties, the Gov~
ernment implements this scheme, and
great hardship is cauwsed fo the zcor
veople, I would request the hon.
Finance Minister to immediately see
that these money-lending and pawn-
broker shops are more disciplined and
they are allowed. TIf they commil
any wrongs, if they colleet more
interest they may be punished and
punished even harshly. They may
even be sent to prison. That does
not mean that all the pawn-brokers’
shops ang money-lenders’ shops
should be closed in the recovery of
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loang there are two standards adopt-
ed. This is not only in Tamil Nadu
but also in certain other States. The
co-gperative and other nationalised
banking institutions give loans to ihe
poor people, But i the matter of
recoveries  they attach properties.
They even take jewels and mangal-
yams and harass the poor people, That
should not be the case. You are not
providing themn with any other alter-
native. Therefore, I suggest that
applicab'e to pawn-brokers and
Government-controlled  banking ins-
titutions shoulg not be allowed to
harass the poor people. Whatever is
applicable to ppwn-brokers and
money-lenders should be equally
made applicable to these institutions
also. 1 would request the Finance
Minister to see that orders are issued
to the Government of Tamil Nadu not
to harass the poor people or alter-
natively, to postpone recoveries of
loans from the poor people,

Regarding the necessity of improv-
ing the power and water coming to
Madras city, the previous <«peaker,
Mrs. Kulkarni, highlighted those
points.

Regarding appointment of advisers
to the many boards and even {o the
High Court and other branches of
judiciary, I want to bring to the
notice of the House that these
appointments are restricted to per-
sons belonging to a particular
favourite caste or a particular family.
It is high time for this Government
to do away with this kind o° appoint-
ments. Persons with better qualifi-
cations and experience must be
preferred for appointment to the High
Court, etc.

SHRI M.
(Tamil Nadu):
favourite caste?

KAMALANATHAN
Which is that

SHR1 V. V. SWAMINATHAN: In
Tamil Nadu there is a lot of hand-
loom cloth  accumulated.  There
is nobody to purchase it. And there
is ng export avenue either. The
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Finance Minister will be pleaseg to
see that this huge stock of handloom
cloth is purchased by the Government
and exported. If handloom cloth is
not soid away quickly, the weavers
will not be paid their wages.

There is also difﬁculty in the spin-
ning mills. Many of them are yboul
to be closed, This Government must
see that all spinning mills function
properly and do not become sick.

Regarding private colleges, I have
received a report from the teachers
of these colleges that they are not
paid their salaries directly. Here
again, the appointment of teachers is
rostricteq to a particular caste. This
should be done away with. All the
mismanaged colleges should be taken
over by the Government. All the
rules applicable to the Government
colleges should be made applicable to
the private colleges and security of
jobs must be assured to the employees
in these institutions.

Regarding power, Shrimati
Kulkarni said that there should he
efficient management in Neyveli, [
would like to state that it is not due
to lack of efficiency. We have the
most efficient management in Neyvel:.
This project had been running at g
loss for years and for the first time
in i's history it has earneq a profit o¢
Rs. 3 crores this year. It is working
most efficiently. The reason ig lack
of coal. Unless there is a ‘tsecond
coal mine, the position will ccntinue
to be difficult because for bringing
out coal from the bowe's of earth to
its surface it will take ten  years.
Alternatively pending the proposal
to have a second mine, there should
be some scheme under which coal can
be bought from Andhra Pradesh, es-
pecially, Ramagudam. This coal can
be sent tq Neyveli through Cuddaiore
which is a minor port. There are
'some lakhs of workers who are well
organised and contirolled by the
labour department. But they are
without any work now. They are re-
maining idle. I am a‘raid, Sir, that
within a few months they will face
many difficulties and the boats that
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are lying idle would be turned into
fire-wood. So, if coal is Lbrought
through Cuddalore to Nayveli to set
up a super-power thermal statlion,
Tamil Nadu will not be sufiering
from want of power, I request that
the super-power thermal station pro-
posed to be set up in Southern region
under the Fifth Plan ghould be set
up in Neyveli only. 1 am told, Sir,
that even the experts who were
asked to examine and identify the
places most suited for such a super-
power thermal station of 2000 MW
capacity have found that Neyveli is
the best place. So, this Government
have to accept the opinion of the
experts and must see that the guper-
poewer thermal station with a ca-
pacity of 2000 MW is set up at
Neyveli.

Sir, one of the previous speakers
mentioned something about the voting
pattern in Tamil Nadu and he also
raised certain doubts, But I would
like to assure him and others in this
august House on behalf of the All
India, Anna DMK that we are al-
ways with the people, by the people
and for the people and there will be
no occasion for any confrontation or
conflict with the Centre from our
side because it is the people’s verdict
and we have to accept it. As
Mrs., Kulkarni rightly put it,
we have to bow to the verdict of
the people and if we accept the
verdict of the people in the North,
you Janata have to accept the ver-
dict of the people in the South.
There is no reason or there will be
no occasion for bringing about any con.
frontation or friction with the Centre
or with the North I am told that the
Janata Party though it ig for a strong
Centre, is not for  weakening the
States. The States in fact, are the
infrastructure and unlesg the infra-
structure is strong, the superstructure,
that is, the Centre, cannot be strong,
So to plead for a strong Centre does
not mean weakening the States. So I
think they are not for weakening the _
States and I presume so. We accept the
verdict of the people in the North
and we all support them and I hope
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this will be the last Budget presented
in Parliament so far as Tamil Nadu
is concerned and in the ensuing
electiong to be conducted in the
month of June or July, I hope, a
popular government, preferably our
party government, would present the
Budget under the leadership of our
revered leader, Shri M. G, Rama-
chandran., Thank you, Sir,

SHRI G. LAKSHMANAN: Mr, De-
puty Chairman  Sir, I begin my
speech with the hope that this would
be the last Budget of Tamil Nadu
that is presented in our great Parlia-
ment. This civilized savagery in our
democracy must be  completely
finished,

Sir, article 356 is there in the Con-
stitution. What is it for? To undo all
those things that were done by the
elected Government that wag there.
What is it that is taking place in
Tamil Nadu? Sir, an elected Govern-
ment with a majority of 184 MLAs
wag there in Tamil Nadu and they
found it necessary, politically, of
course, to change that Government.
Therefore, Sir, they dismissed the
Government there and then the
President’s Rule wag  imposed, It
should have been finished within six
months. The President’'s Rule was
imposed, was promulgated, in Tamil
Nadu to undo what all progressive
measures were implemented by the
Government of Tamil Nadu which
was there at that time, a Govern-
ment elected by the people of Tamil
Nadu, and this is the conflict that is
going on now in our democracy

Sir, when there is misrule or, as
somebody has said, when there is
corruption, the President’s Rule is
promulgated or for some other rea-
son also they may invoke article 356
How long is it to continue? And, Sir,
under the President”s Rule, what all
atrocities have been committeq by
the Central Government through the
Governor. ..

SHRI M. KAMALANATHAN: By
the then Central Government,
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SHRI G. LAKSHMANAN:.. for
the past one year or more....

SHRI KALP NATH RAI  (Uttar

Pradesh): What about the Sarkarig
Commission?

SHRI ¢. LAKSHMANAN: We are
not afraid of any Commission. Actual-
ly, we welcomed that Commission
and we are not afraid of any com-
mission at all. You be careful be-
cause there may be a  commission.
There may be a Commission, maybe
in connection with the Nagarwala
case, and you may have to face it
Don’t bring in any other Commission
now, otherwise you will also be be-
fore the Commission, and...

SHRI HAMID ALl SCHAMNAD
(Kerala): That ‘Goernment hag fal-
len down. Why do you kick a dead
horse?

SHRI G. LAKSHMANAN: I am the
last person to offend my opponents.
We are friends . . (Interruptions)
We wanted that you should sit in the
Opposition, The people of India have
helped us. We are happy. 1 had pre-
dicted this in my last speech in the
Rajya Sabha. I said to Mr, Brahma-
nanda Reddi: Let us exchange sides,
Mr. Om Mehta wag also here. I told
Mr. Brahmananda Reddi: You have
been telling us that we did not be-
have as a responsible Opposition or
constructive Opposition, I told him:
You come to this side and
teach the people of India or
the people of the world as to
how the Opposition should conduct
themselves, because you have never
been in the Opposition for the last
30 years. I told him: You are mis-
ruling this country. I said that we
would come to this side and tell
the people of India and the  whole
world how to rule the country, This
has taken place, I am satisfied. Let
us be frank and...

SHRI RANBIR SINGH: The
DM. K. has gone to that side after
defeat,

SHRI G. LAKSHMANAN: Don't
bring in parties. I am speaking about
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democracy. A party is only subordi-
nate to the nation. Therefore, do not
bring in party politics, It is not a
pary consideration. It is not a per-
sonality considgration. The people
themselves have worked and they
have elected their own representatives
against  tyranny, maladministra-
tion and misrule in this country and
killing democracy in this country.

Sir, Presdent’s rule ig invoked
under article 356 of the Constitution,
That is the constitutional provision,
But can the Central Government after
or revolt against all those progress-
sive measures that were taken by an
elected Government? That this House
must tell me, They have put an end
to many measures, progressive mea-
sures, that were taken by the Gov-

ernment of Tamil Nadu, an elected
Government.
I would quote only one instance,

Sir, on Anna’s Birthday the 15th Sep-
tember, we used to give one gold
medal. This year they have stopped
it. Sir, there was ‘Seerani Padai’ that
is, ‘Janata labour’. Many people gave
voluntarily their services to the peo-
ple of the State. They would be used
for construction of small buildings,
schools and all that. A building
‘Seerani Arangu’ in Marina has been
constructed only by these people,
Anl this was inaugurated by  the
late Anna. Twenty-five thousand peo-
ple in the whole of the Madras State
were there. The expenditure involv-
ed was very meagre. When they come
for work they would be given some
tiffin. Some people would be paid
Rs. 25 or Rs, 30 for labour given for
60 to 70 hours in the name of ‘See-
rani’, The Central Government as
soon as they took charge of the Gov-
ernment, abolished it. Sir, to solve the
uremgployment problem the problem
of unemployed graduates, we had in
Tamil Nadu ‘Seerani Padai’, In
English you can say ‘youth corps’.
As soon as a person graduated he
was paid Rs. 150 and sent to the vil-
lages to work, He was paid Rs, 150
only, After two or three years, he
was allowed to sit in the pubic Service
Commission examination and he
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used to be given preferential treat-
ment because he had worked in the
Youth Corps for twg or three years.
There were 2500 people in the Youth
Corps. On a fine morning, this Youth
Corps was abolished. I c¢an cite hun-
dreds of instances. They have done
away with all the things that were
done by a progressive elected Govern-
ment. Therefore, I say that democra-
cy in this country will have to dis-
cuss these things very thoroughly
and impartially. When Presiden’ts
rule is promulgated, can that Presi-
dent’s rule take away all those pro-
gressive things that were done by a
previous elected Government? I
will give you one instance. The
Government of Tamil Nadu hag is-
sued an Abstract under the heading,

“ESTABLISHMENT—Home (I &
PR) Department—Re-organisation
—Abolition of the posts of District
Public Relations Officers, Informa-
tion Assistants and Publicity  As-
sistants—Orders—Issued”,

[The Vice-Chairman (Shri
Singh) in the Chair]

Ranbir

This is G.OMs. No. 1856 dated the 29th
July, 1976. I need not go into the de-
tails of this order. As it is now, they
have abolished the Publicity Depart-
ment which was started seven years
ago, About 57 people were appointed,

mostly belonging to the tbackward
classes, the backward communities
and Scheduled Castes. The orders

were that they need not be appointed
through the Service Commission. As
soon as the Central Government took
charge or the Presiden’ts rule was
imposed all these people who had
been in service for two to eight
years, were removed from service.
Some of them were gazetted officers
and some were Information Assistan-
ts. These people cannot get employ-
ment because they have crossed the
age limit, All of them are graduates,
Some of them are even law graduates,
They have been in service for two
to eight years and they were re-
moved from service one fine morning,
The reason given is: ’
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“... the Department ag it is now
functioning will not be @able to
£ Sope up with the demands for pub-
- licity essential to implement the
twenty point programme success-
fully”

Twenty Point Programme was given
to the people to create more employ-
ment and to free the bonded labour.
Here an order is issued saying that
this Department would not cope with
the implementation and publicity of
the twenty point programme, I am
very happy that our hon. Home
Minister has said that any retrench-
ment or dismissal on political grounds
shall be looked into and justice will
be done to them. I will submit that
this was a political decision taken by
the Central Government through the
Governor. About 57 families are in
the streets with three or four child-
ren each. The President’s rule must
be an impartial one. What is taking
place in Tamil Nadu is not President’s
rule, It is the Congress rule that has
taken place there. You might have
heard what my esteemed friend and
who is now in the Lok Sabha, Mr,
Krishan Kant, said about Mr. Sukha-
dia. He said that he is not Mr.
Sukhadia, the Governor of Tamil
Nadu, but he is Mr. Sukhadia, the
District Congress President of Guindy.
That is what Mr, Krishan Kant said
about Mr. Sukhadia, and it has been
recorded in the parliamentary pro-
ceedings. Sir, I would tell you what
all atrocities he has committed. As
a Congress leader he had been there
as Governor. We have already pub-
lished this in the newspapers. I
would even demand that an enquiry
should be made into this. He has
collected party funds while remain-
ing as Governor in the Raj Bhavan.
He has contacted the revenue divi-
sional officers, he has contacteq all
the Collectors, he has contacted all
the village munsifs, bus-owners and
cinema theatre-owners, I think his
own conscience should have pricked
him berause he is in Tamil Nadu
where Madurai Meenakshi is there
wund, therefore, he has resigned.
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AN HON. MEMBER: His resigna-
tion should be accepted forthwith.

SHRI G. LAKSHMANAN: His
resignation is going to be accepted.
Not only his resignation should he
accepted immediately but the future
Governors also should pot behave like
that. That is why, ir the beginning,
we were opposing the Governorship
of the State. The Congress Party had
been routed in Tamil Nadu. Yet, the
Congress Party sends its own repre-
sentative to supervise 3 non-Congress
Government in Tamil Nadu, Mr.
Sukhadia’s Party was routed” com-
pletely and was crushed in Tamil
Nadu, They cannot win except with
the help of my friend, Mr. Swami-
nathan’s Party, the Anna DMK. If
they had not joined them, if the sup-
port of Mr. M. G. Ramachandran, the
greatest actor of Tamil Nadu, was not
there, all these Congress people who
have been elected, would have lost
their deposit.

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): They have won.

SHRI G. LAKSHMANAN: I said
that they woulq not have been elect-
ed. .

AN HON. MEMBER: Sir, you are
in the Chair.

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): I am telling you
the fact because he is misguiding the
House,

SHRI G. LAKSHMANAN: You see
we are very close friends. Whenever
I speak, he takes the Chair,

THE VICE-CHAIRMAN (SHRI1
RANBIR SINGH): Please try to
wind up.

SHRI G. LAKSHMANAN: Sir, a
grave injustice has been done to all
these Information Assistants and
Officers. All these people have been
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removed from service for political
reasons and they cannot get employ-
ment anywhere else. I would request
the Government to enquire into the
matter. A great injustice has been
done to them and they should be
immediately reinstated.

- .

Sir, Mr. Sukhadia, the Governor of
Tamil Nadu, has created history of
course, nationa] history in the politi-
cal life of this country. No other
Governor in the past 30 years in our
independent India behaveq like that
in any other part of the country,
Therefore, Sir, I would also demand
that a commission should be appointeg
to go into the activities of the
Governor of Tamil Nadu. My friend
said about the Sarkaria Commission.
We have welcomed that and we are
facing that Commission. So, a com-
mission shoulq be appointed to go
into the activities of the Governor of
Tamil Nadu. Not only that. A de-
cision might be taken by the Govern-
ment that no political man to which-
ever Party he may belong should be
appointed as a Governor. Sir, I am
also of the opinion that retireq High
Court judges or retired Chief Justices
and such other people should only be
appointed as Govérnors. Sir, when a
Governor is relieved, immediately
who takes the charge? The Chief
Justice of the State. There should
be no political consideration in the
appointment of Governors. If my
Party comes to power, T may commit
mistake. Therefore, 1
would suggest to the new Govern-
ment, the popular Janata Govern-
ment, that retired High Court judges
or Supreme Court judges or Chief
Justices and such people only should
be appointed as Governors, And that
would solve the problem. (Time
bell rings).

4p. M.

Whenever I am called to speak, Mr.
Singh, you toke the Chair. I do not
know what is the understanding you
and Mr. Mirdha. I am not saying any-
thing against the Deputy Chairman
but whenever I get up to speak he
signals to you and you take the Chair
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and immediately after 10 minutes or

15 minutes you start ringing the bell
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THE VICE-CHAIRMAN (SHRIX
RANBIR SINGH): ©Please do not

cast any aspersion on the Chair. -
3

SHRI G. LAKSHMANAN: Sir, I
was observing yesterday when an-
other colleague from the other side
of the House was speaking and you
allowed him to speak for 30 minutes.
You allow me also 30 minutes.

Then, Sir, I would say that keep-
ing in view the atrocities that have
been committed by the Central Gove
ernment to kill democracy in Tamil
Nadu, a commission should be ap-
pointed to find out the truth and
punish the guilty. It should %be seen
as to how they have behaved politi~
cally to kill my political party and
made use of other people to see that
my party is not there. (Time bell
rings).

Sir, I want to mention another
thing. The Income-tax Department
of the Central Government has taxed
my party funds Rs. 30 lakhs. I
would ask the opposition party
whether their party funds or the
party funds of any other political
party in India have been taxed? Well,
Mr. Kalp Nath Rai can say only if he
knows how much amount is there.
(Time bell rings).

Sir, I want to say one more thing.
A lot of money has been spent on
elections through Mr. Sukhadia. I
do not know from which source they
got that money. As far as our narty
is concerned, it is the only party. ..

THE VICE-CHAIRMAN
RANBIR SINGH):

(SHRI
No repetitions,

please,
SHRI G. LAKSHMANAN: ...
which has depositedq the entire

amount of Rs. 56 lakhs in the Indian
Bank. You know they have been
taxed.

1
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%Y Fq AT qA © WA TF qIEAT
FAVT 1 TEHIRAT  FHOA, e
LTI g1 . TH Fo FY TR
F WRE AT AR P AAFAF
fad sraveE foam w38 A wXQE
&1 SaT feoie et g awe AT ST
afae 7% @&t faar A
=1fge |

SHRI G. LAKSHMANAN: What
is he saying?

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): Carry on. Do
not worry. We are racing against
time. We have to pass all the Appro-
priation Bills,

SHRI G. LAKSHMANAN: Sir, I
want to make one more point and
that is my main point. I do not mind
about the other points. Sir, when
the last Budget was presented by the
great Subramaniam of Palni fame—
I say Palni fame because he went to
Palni before the elections and after
the elections also and he would be
glad to know of it~—he imposed a tax
of about Rs. 7} crores; he taxed the
cash crops, i.e, groundnui, betel
leaves, dal and gingelly. Then, Sir,
we had abolished taxes on dry land.
We had abolished land revenue also.
He introduced taxes on dry lang also
to the extent of Rs. 7% crores. You
must have known the act of cow-
ardice of the Central Government
which is that they were not beld
enough to introduce these taxes in
Tamil Nadu when elections were
held. You were telling them: You
are taxing the people, it is too much.
Now they have kept it in abeyance
till the elections or till August. 1
would request the Government to

_abolish these taxes. (Time bell
rings).

Sir, the last thing that I want to
mention is to show to you how the
Central Government through the

. President’s Rule hag affected the posi-
tion of the Judiciary. There are
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thousands of instances in India but I
will give only one instance. Sir, one
Chief Justice of Madras was to join
duty as Justice of the Supreme
Court and he joined duty as
Justice, Supreme Court and, there-
fore, there was a vacant seat of Chief
Justice in Madras. Immediately, an-
other Chief Justice from XKerala was
brought, overlooking the chanceg or
the claims of the judges of the Mad-

ras High Court. T am not finding
faulf with...
THE VICE-CHAIRMAN (SHRI

RANBIR SINGH): Please wind up
now.

SHRI G. LAKSHMANAN: 1In the
Madras High Court the Chief Justice
was brought from Kerala., In no
other State, Sir, a Chief Justice al-
ready acting as Chief Justice has
been brought from another State.
The judges in the Madras High Court
had a claim over that post and the
Chief Justice should have been
chosen from amongst the judges of
the Madras High Court. That was
not done and, therefore, it is a great
injustice to judiciary. I am bringing
it to the notice of the House for in-
formation. Of course, now the popu-
lar Janata Government are going to
hit back gll that was done by the
previous Government, Still, it is my
duty to bring it to the notice uf the
House. Such were the atrocities com-
mitted by the Central Government
against my party and against the
people of Tamil Nadu in the name of
President’s Rule to remove a demo-
cratically elected  Government. I
therefore demand that a Commission
should be appointed to enquire into
all these atrocities and the report of
this Commission should be placed
before the House,

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): Mr. Vice-
Chairman, Sir, I have listened to the
hon. Members with great interest. I
can only assure them that I will give
the fullest attention to the various
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points and suggestions that have been
made during the course of their
speeches. In great many of these
were made
which did not really concern the
Budget that is in front of you,

A reference was made to drought
conditions. I may assure the House
that we will do whatever we can to
see that the drought problem is
tackled in a permanent manner. So
far it has been tackled in an ad hoc
manner which is not altogether
satisfactory.

In the main, I would say that there
was no point that specifically needs
a reply or calls for any comments
from me immediately. Whatever
points need to be attended to, will
be attended to. That is all that I
would like to say at this stage.

SHRI KALP NATH RAI: 1 would
like to ask the hon. Finance Minister
one thing, Yesterday he said in the
Lok Sabha that the Indian economy
is not sound in the context of the
present situation. .

THE VICE-CHAIRMAN
RANBIR SINGH):
were not in connection with
Tamil Nadu Budget.

(SHRI
The remarks
the

e

THE BUDGET (NAGALAND)
- 1977-78—GENERAL
- DISCUSSION

THE VICE-CHAIRMAN (SHRI
RANBIR SINGH): Now, we take
up Nagaland Budget.

wo T Fum ey  (fE) o
UENT  IT-AWIEAE AEIed, Il 9%
Wi aF W afAameg & awe 9X 4=
FT WY TN IJRQY 77 ANIMHE
ww g1 agt W egufy FT AR
arr g 1 wgefa # wEe A
e w1 @ qulom AT g, T|@ TR
gfeeTE & a9 ax T9i & A A
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amTE ¥ f S e I} Ay
HX T g g oeeafa w1 oATEW
AMR 1 AN @l 7T GFR A 4
gfs ammde i T A wE
I AR Jar & A e g, S
e Jv gu shfafaat 51 o5
Fa9E W FW A9T W | w.ifE
@ W WA, I R F sonaifas
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g, s W v e A
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